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| 000
Registretion U.a, No; 872 of 1987 :
ohri Joge Rap | o e s .o “pplicent, a
Versuys P
The Union of Ind1m B
and others - s aes «+«+ HKespondents,
Hon, Mr, otlce Uelo Sriveastava, Vol, | -
Hgn’bngis. Ushs sazvara, Member Eﬁ}

\ 8y Hon. Mr, Justice U.C. Srivasteva, ,l,)

The applicant wes cppointec «s Temporsry Fool' Lonstabte
.~ . . - . i Lt - . v
on 25,2.194€ in Dz1hi Armad Police &nd confirmed as Time vcale

v

wee.f, £,5,1852, He was t

H
v
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ensferred from Execulive Cadre

to lMounted u;ng WeB, fy 15;1.1961. In the year 1969, he

Wes " injursd while on duty in connection uith'dtudtnt Agitaticn.

He wes advised by the Medical fAuthority to uss sunp g

till the complets recovery of i?gred'eya; Qince he was uneble

to perform duties in the Mountea wlng D€/ ines transferred him
- v/ J

to gsneral duty vide order dated 27,2,1570. he wss dyain

transferrec to lMountsd wing aftsr recoverj w.e.fs 14,.5,17970,

<

He wes «lso promotad es H.C. imounted ) J.e.f. 25.6.1585,0n

purely temporery and adhoc basis @lony with his counter parts

after tekinc into account his SeNiority wetsfoe 17.9,1970 i.e.

the dete of his regular posting in the Mounted wing in Oslhi

s

Ires

(U

Police. The applicent méce & rej ntaticn for giving him
seniority by coomiing his previcus service Fram 16.1.15561 to
<0.2.1970 in the lounteo wing. his rspresentstion uwas dccepted
and he wes gliven his due seniority =fter giving‘benefit of
service in Mountsd wing Frmm'16.1°196j to 27.2,1570 during which

. . 1S titlaemant
he remainsd mut ou-mounf Cywing es per his entitlen .

Contd o 2p/=



The epplicent egain represented for his seniority w.a.f.

[m}

11,8, 1583 instead of 29.b,.1985. The @pplicant in his represen-

~tation revyuested to give him senicrity from 1983 from which
his jUnio:g)Chandar oingh, Fanoher L&l and «amdfr Singh ware

°o

promoted. The agplicent was infor
: St
that he stands senior to/Chander oingh, Menghsr Lc] and Amir:

med vids order duted 25.6.19865

Singh as per his original senicrity. Spi Ghander dingh Wwas
promoted weeef, 11.6.1563 and ori Manochar Lal and Hmir 3ingh
wzre promoted WosFo 12.6.1984 on purely . temporarily -@nd adhoc
basis before the acceptance of the representation of the
épplicant ang the &applicent was also promoted u.s.f. 29.8.1985
in the seme capacity , though his seniority stends &t his brig;naj
place i.s. shove all these persons . .He was not entitled

AN

to aﬁnformaa promotes\w.e.fe 11,6.,1963 8s adhoc prometédiis not
5 o

& regular promotaen This <dhoc promotion is cnly tim thg
regular promotdens are made. The applicgmt'h&s got am tkeseﬁ
benefits bebagﬁe after receiptg of the.rEprésentations;.it
g3 came to ghe knocwledue of the Quthorities that he ues baiﬁg
b

wrongly deprived from his seniority &nd promctiocn.

Ze Accerdingly, this applicetion is gllowsd &nd the
respondents are directed to give adhoc preomoticr te the
gpplicant wes.fe his nsxt junior was promoted i.g. from the
yesr 1883 notionally but &ctually from the dete he has éeen
promcted i.e. the year 1985. The w«pplicetion is disposed of

with the above terms. No order es to the costs.
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